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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL{ HYDERABAD

AT HYDERABAD

-

Nn.A.NO.189/95, - Date of I

BETWEEN:

M.T.JOHN .

AND

1. The Director,
DMRL, Kanchanbagh,
Hyderabad-500258,

2. The Cirector, Rectt, & Assessment,Centre,

Lucknow Reoad, :
Timapur,
New Delhi-110054,

3. The Director General,
DRDO (& Scientific Adviser to
Defence Minister),
Govt., of India,:
South Block-II,
New.D&lhi-110001., .

CCUNSEL FOR THE APPLICANT: SHRI C.SURYANARAYANA

COUNSEL FOR THE RESPONDENTS: SHRI N.ﬂKDEVARAJ, 5

CORAM:

. |
HON 'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN

HCN'BLE SHRI R.RANGARAJAN, MEMBER (ADM

N.)

idgments 15,
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0.,A.No,.189/95,

JUDGMENT Dt:15,2,9

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAT
Heard Shri C,Suryanarayana, learred counsel F
the applicant and Shri N.R.,Devaraj, learned standing ¢

for the respondents,

2. The spplicant is 2 Swimrki Senior Scientific

Assistant (SSA) of DMRL, Hyderabad. He 1s now on depi-

tation as ScientisteI, ARC International, Balapur,

v

Hyderabad. This OA was filed seeking direction to the

RMAN}

or

ounsel

respondents, "to preduce records relating to the written

examination including the answer papers and the marks
lists of the candi&ateé arranged according to their
ranking besides directing them not to conduct intervie
but to identify in the first instsnce the vacarcies
allocated to each branch and to puklish the results of
all the candicdates togeihef with thelr marks in the vg
examination dhowing their merit ranking besgides indica
the credit given to higher qualificetions, experience

vork cutput qualitative and quantitative."

w3

itten
ting

and

3. Tre regular promotion in the DMRL in Indis from the

cadre of SSA is to Junior Scierntific Cfficer (JS0) and

therefrom to SC'B', There is also a provisicn whereby

contd
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|
of the posts of SC'B' have to . ke filled uﬂ on the baiis
| .
of the performance in the Limited Departmental Competitive
Examination (LDCE) open to the Scientific and technigal
Limited | Department Competitive
staff including SShs. For the EE/: Examlnefiors which
were conducted in 1992 for seiection for $0'B', 15 eli-

gikle cardidates from DMRL, Hyderakad including the. |

applicant appeared and out of‘them, four Tere qualified

in the written test. ZXx But it is stated that though the

applicart passed M.,Tech, and he also submﬁtted some. | :

f

scientific .papers, his name did not figure in those Vho

were qualified in the writter test. It is also stated

for the applicant that xW he answered very well and it is

)

only those who are having Meéallurgical qgualificatio

that were said toc have keen qualifieé"jin’the writte
. |

test held in 1992.}’The contentions for ﬁhe applicant
are twe fold - (i) vacancies! 'in the category of SC'B

hne have
thoge ng to be filled on tne'ba51s of thé performance in

the LDCE have to be fllled up dlscipline-wise and iq it
is going tc ke done discipline-wise, scientific and tech-

nical staff who are in the ﬁérious disciélineswill have

!
opportunity of being selected for SC'B', for XHHXXNTE

otherwise the same will be cornered by those who are in

Goee— (W é;u-of (11)
the—samre dlsciplinesszo as to ‘provide eeee reasonable

oppertunity for those worklng in varlous:disc1p11neﬁj

1 =2

the examination system may be i directed tg be altered
so that there is a scope for' the staff working in the
variovs Cisciplines exe keing selected tp-the post of
SO'B’., |

¥
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4, we will advert to the above two points in G

ne

order. It is stated for the respordents that the scheme

of the examination was eveluated by R&D Wing of LRDC
The said scheme which was evaluated on 18.2.1982 was

produced before us. Para-3 therein indicates that 1

will consist of two parts,ﬁé%é}written telst and the

other interview each carrying 50 marks. “he written

DCE

test

comprises of two parts. One part comprises the ques

Ao :
which .e@» ke answered by the staff in all Gisciplines

*he second vart comprises 50 objective quLstions in
discipline and it is for the concerned.caﬁdidate to
paper of his discipline (vide Para-4 of tre said sch
The said scheme of examination indicates that the se

to- the post of SC'B' on the basis of LDCE is not dis

pline-wise,

5. it is_stated for the respondents that the
ning 920% waeaxei® of the vacancies in the category o
SO'BE' are béing filled up by direct recruitment and
said selection is not alsc discipline-~wige. It mean

that thie erngineers of various Qdisciplin&sare eligih

ricns
=ach
select
eme) .
lection

Cci-

emai:‘
i
the
S

le

for the posts of SO'E' in DMRL. The question as toJ
the posts in the category of SCO'B' have to be fille
discipline-wise or not is one of policy.,;gé_ Cburbﬁ

Tribunals are not having necessary expertise to cons

|
as to whether the said selection should be disciplin
or not. Depending upon the various factors, the con

ot el

authority will se&ecg &s to whether it h%sto be dor

discipline~wise or not.
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6. Whenever selection is not on the basis of the G

] Jt(m\‘}\ j
puutkhkwvdiscipline. thg_ansme;s—eingehlpapers will be neces

iﬁtfeéuseékeither in the case of direct recruitment

in the case of selection by way of LDCE, The same

0
l}‘

sarily

18

pattern was followed in regaré to the scheme under LICE,

There is no arbitrariness in selecting staff to the post
of SO'B' on the basis of LDCE without making it discipline-
wise;when even as per the direct recruitment, selection
was not discipline-wise,
7. The second contention for the applicant suggests
that there is apprehension thatiﬁ%ﬁYfS€€%¥@n B'of the

- M

qguestion paper for Metallurgy is tilted in favour of

if

those who are ® in the discipline of Metallurgy and

that were tc be so, it is for the Director General,

DRDO

M Ak ﬂjq/w.lum_i;-fm O bl
to look into the same and if ; 7 it he

to be set-right,

A bl
S

8. The learned counsel fcr the applicant alsc

that while in 1979, 49 percent of the vacancies in S0'B!

urged

were directed to be filled by conducting IDCE from @mong

scientific and technical staff, it was drastically

reduced to 10% whereby many of the meritorious scientific

and tebhnical staff are being deprived of the beneflit of
the selection to SQ'B'. 1t is also one of policy. [There
will not be any xE rigidity in fixation of percentage,,i&

is a3so flexible«gf the concerned auvthority feels that

V// contﬁ;...
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To
1.
2.

4.
5.
6.
7

pvi

The Director, DMRL, Kanchanbagh, Hyderabad-258.

The Director, Recruitment and Assessment Centre,
Lucknow Road, Timapuxr, New Delhi-54,

Theé Directar General, DRIDO (Scientific Adviser to

One
One
One

One

Defence Minister), Govt.of India, South Bloc-II,NewDelhi-1.

copy tag Mr.C.Suryanarayana, Advocate, CAT.Hyd.

copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.
copy to| Library, CAT,Hyd. o
spare cPpy.
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good number of sclentific and technical staff of DMRL

who are contributing for the progress of those -Labora

tories deserve consideration, then ofcourse the conce

|

authority may consider ahbcout increasing th

from 10% especially when it is stated that in view of

restructuring,there was enormous increase in the scie

and technical staff[?ﬁyand SS8As etc.

9. If wvhat is stated by the applicant is trve,
is unfortunate that he could not get the scope for
consideration by way of interview for the post of SO
and especially so when it is stated to he last chance.

Eut whenever it is a case of competition on the basis

- [y P ‘
relative merit, and oﬁceufsgkthere is also Fome specull

t

elementg in regard to the objective test paper, when t

number of posts tc be filled are limited, ' the possib
o getting -

of even meritorious mey not Be/berth in the higher

category cannot be ruled out. ButggngCoﬂrts/Tribuna

cannot give | a direction in regard to the poly.cy matt

bezaEMER eXxcept highlighting or focusssing if any facé

10. In the resvlt, the OA is disEmissed at the

reguire consideration,

admission stage. No costs/

(R .RANGARAJAN) _ (V.NEELADRI RAOQ)

MEMBER (ADMN.) VICE CEAIRMAN

" DATED: 15th February, 1995.
Open court dictation.
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IN THE CENTRAL ADMINISTRATIVE TRTRUY
HYDERABAD BENCH AT HYDERAELD
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THE HON'BLE MR.JUSTICE V,NEELADET FAO
' VICE~CHAT RMAN

AND

-

' - «
TiE HON'BLE MK.E,RANGARAJAN 3 M(&AD)

DATED: (G - :leggggfw

ORDER/JULGEMT: :

— -

M.A-/‘R.NC .J'-'a..NOo
in

~ 0.A.No, W%ﬂ‘QS/

T-AoNO. ’ . (Wopo ' )

4dmifted and. Interim directions
issugd. ’

Y | Alloweéd.,

" Dispodea of with directions.
Dismissed.
'EE;EIEESE“as withdrawn
Di smi sed for default, w{
Orde ed/Re jected LﬂQ

| | AR
Ppvm ‘ + No ofder as to costs;// K






